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| pfayed_that the notice of termination dated 4.2.84 be

" decision was taken that the age of superannuationuis
. fixed to@fﬁyearséthat the applicantts father came back
iy

.to service and that is why the termination notice was

- 70'72?”/—&’( MLl & Al

S

THE CENTRAL ADMINISTRATIVE TRIEBUNAL, CIRCOIT BENCH
LUCKNDU

T.A. No. 1555/87
W.P. No. 881/84

J.P. Singh cee Aplicant

VSo

Union of India, & Others oo Respondents.
|

Honm. Mr. Justice U.C, Srivastava, V.C.
Hon, Mr, K. Obayya, A.M,

(By Hon, Mr. Justice U,C. Srivastzva, v.c.)

In this transfer application the applicant

i

e

guashed and memorandum be isswed to the respondents

[}

-3 o
wke treat the applicant ie continuing on the post of

a Teacher of Railway Primary School, Hardoi., As the i
_ay at -

applicant's father rétiteddéthe age of 58 years the ;

applicant was gf@ammarétop gap and temporary arrangement i

was made by pesting one Shri S,K Srivastava thereafter

the applicant in his place but in the meantime a

) with the result

issued as the applicant has no right to get the said

post whatsoever, Under the interim order passed by the
Court the applicant was continued to remain in service,
A supﬁl@mentary Affidavit has been filed by the applicant
in which it‘has beeﬁ stated that the applicant has been
found fit and he will be regularised again as and when

his turn comes, In this view this application radthough
issusd—beyond his prayerdyas originally made but inf-'ffg

k=
this_anlication the applicant who had nq% right to the

L~
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ow—gettine—seugaled tha

post n t the Hepaxkmeprk application

é Nl T e L
s has filed has become infractuous, It is accordingly
~4d

dismissed as such in vieu of the subsequeit developments.

No ordeyas to costs,

Member (A) _ Vice Chairman

Lucknou
Dated 26.6.92

ey



(Chapter XLI, Rules 2, 9

GENERAL INDEX

T3

and 15)

Natufe and number of case ..s. ...... (’U:p S & g! —? %

¥ Nnme of parties ........ U»O’Vt . pr“'t

0. bnor C Z}W«

Date -of ‘decision

..............

L ' ‘Court-fee Date of o Remarks
- Serial o Numbet admis-  |Condition | including
File no.| no. of |Description of paper | of- E | - sion of ' date of
paper Sheets |Number ,  Value | paper to destruction.
, of frecord of paper,
‘ stamps if any
1 {2 |3 4 50 |76 7 9
| | R EES
‘ K ) . .
G A 5 (RS IR (S
| Oeel Rovea - !
U Carld 2081 Ly). 2 - S N
SEAL |
/SRR Y B PN
.- (/‘ .7 , . ] <
&Y L Cpy |
Crodd 6756w 0 3 e
CELENAS
A RS IC ST ) I ,
§4CB21 33 (D E A — | e
—
- 1 have this _ day of 198 examined
the record and compared the entries on this sheet with the papers on the record. I have made all necessary
corrections and ceitify that the paper-correspond with the general index, that they bear Court-fee stamps

of the aggregate value of Rs. .
and in order up to the date of the certificate.

Date.......... ~ereeren .

_that all orders have been carried out, and that the record is complete

Munsqrim ‘

Clerk
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In *ha Hon'bl@ High Court of Judicabure af Al lahabad

4 R (Lucknow Banch), Lucimow
. .  ',, 1t Pat ition No.g of 1984
Ja.LPY' ésh‘ Smgh | o -Pct1t1 Sner
e ‘ v.s.; |
Union of India and obhevs , ~Opp-parties
v S - Index
: ::l Ugscrintion of pepar - | AnneX. a2
¢ 1o. - - no.. !
v 1, ¥rit Petition .. . )~ 10
A | . | p1-12
o - 2 Affloavﬂ;
S 3. grder dated 20.7.1963 R
W— 4: emo. dated 31 1. 1984 . 2 /5 '
- 2 s 5, Reprssentation duted 29.1. 1084 3 fé —_
‘ | ‘ O. t‘ot icgof neﬂmlx stion dated 4.2. 1984 4 17
(B C. SiKsena)
' Advocate '
DU ~
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In the Hon'ble High Court of Judicature at 4llahabad,

(Lucinow Banch),Lucknow

Petition under ﬁr‘gicle’226 of the Uonstitu-

tion of Incia

it Patition No. of 1084

\

Jai Prakash Singh, azed about 34 yrans,son of
& —

Sri Gopal Sihgh, x& at present working as

N 3 v - ’ ! " I3 . .

Assistant Teachsr, Worthsrn Railwayrrimary

‘Shool, Hurdoi

varsus

1. Ths Union of India through the Gereralllanazer,

Baroda House, Wew Dgolhi
2. The Divisional Personrel Officer, Wortharn

Railway, Horadapad
3. The Assistant Enginesr, Northurn Rall.ay
Hardoi

Opp-part iss

This huable pstition on bshalf of the

Pet ibioner—
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dg- (Hons), B.3d vhich is much move than the '\

o

net it ioner above-named most respectfully shoveth:-

1. That by an order issusd by -opposite-party
no.% and contained in his letter no. 3=E/0-TV/
(Sehools) BuiC-3 -4/IV dated 20.7.1983 the

petitioner was appointed as substitute assistant

w
. bedcherz in grade s, 330-560 purely as a temporary

‘and adhoc measure subjsct .to his passing the

prescribed medical examination C-2 in ths Railway
Primary School vice one ri Gopalji Assistant

tesacher who was on sick list from 10.7.1983 . &

trua copy of the said order dated 20.7.1983

"is beinz annexed as dnngxure no.l to this patition.

with a vis. to place on record the terms and condi-
f

tions f¢r his initial appointment.

@, That the psetitioner was less than 40 years of
age vhich is the maximum age prescribsd for:
appointmnt as teacher in the Rail-ay Primary

Sehool. - His acadenic qualifications ars B.Se.

\a
academic qualificabion praseribad for appointment
as sssistant Teacher viz., High School trainzd.

3; That the natit ionar mas_Subj'eéted to medical
gxaminabion andhe qualified the z'nadice.l examinat ion
in catsgory G-2 and started tsaching work as
substitube teacher inthe Railway Primary School
with effect from 1.8.1983 and has ben |



<

for favoursble considgration. Opposite-party

cont inupusly working.

4, That tha said Sei Gopalji in vhoss leava
vacancy the pstitioner vas appointed as
Subst itute Assistant Teacher joinsd his duty on

30.1.1984 and retired from railway service on

'31,1.1984 on atbaininz ths age of supgrannuation.

Opposite-purty no.3 by a memo. dated 3l.1,1984

pussed an order indicating that the patitioner

has basn allovwad to wrk as substitute after the
ratiramant of Sri Gonalji till the permanent

arrangament is nade by opnosite-party no.2. A
truscopy of the said meso. duted 31,1,1984

- is being annexed as Annexure np.2 tothis patition.

5. That ths petitioner earlier on 29.1,1984 had

submitted & rgnressntation to opposite-party no.2

. indicatihg that -since Sri Gopalji is going to

ratirg from sarvice on 31;1.1984 , ha may ba

continted . The said reprssentation nas forvardad.

by oppoSite-party no.3 to opposite-party no.e

no.3 indicated in his forwarding.noté that the-

patitione™ has been satisfactorily carrying out

the dubies of Assistant Teacher during the last
£ive months. 4 trus copy of the said representa-

tion dated 29.1.1984 is being annexed as

dnnexure no.3 to this pstition.

e ket

6. That ths petitioner to his ubter surprise on



- or aboub 5.2.1984 uas sgrved with a copy of

order no. 3-ti/0-IV ( Schools)/ EMC-3(4)/5 dated
4.2.1984 issued by opposibe-party no.2. Copy of
the order as servad on the petitione» is being
annexell as nnnazuve _bo.4 to this patition.
7. That a perusal. of the said order would show
that it does not assign any rsason for tarmihating
bhe patitionars services and has directed bhat

his sgrvices shall be terminated with effact from
A ‘ 19.2.1984 on the expiry of 14 days from the date

of the issue of tha said notices.

8. That in the Railway Primary Schosl thera is
no teachsr o» Headmastgr bub bha pat it ‘ongr as
.8?' S a substitutg feacher vas tesaching and rquan the
b o said school and dealing with administ»ation
thersof as was Sri uopalji , his'pvsdaoessovs

in of fica.

9 That ths tern "suos+xtut&8“ hqs bgen dofined
paragraph 2315 of Ghaptar L&&TI of the Indian
Railvay usﬁabllsnmﬁnt Manval which rgads as

undgr: -

"' Substitubas" are persofs engaged in Tpdiap

- " "~

railway establishments on rgzular scalgs

’i'g”‘ S of pay and allovances applicabls to posts
| against which they are emloyed. Thase
posts mey fall vecant on account of a

mailvdy servant being on leave or dus to
non-availability of parmansnt or temorary
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railway servants and which cannot be xept
vacant "
10. That the dsfinition of temo-ary sarvant is
. . : o Lok
containad in paragraph 2301 of Ssction 4 Chapgr

ALTIT of the said Manual which rgads as undgr: -

"A temporary railway servant mgans a
railway servant'without a lien on‘aﬁpermaﬁent
e ' , post on a railvay or in other administration
) . or office undsr the Railway Board. The
term does not includs casual labour , 4 SEXKXAn

contract or part-ting eaployes or an appran-

bice." |
11. That paragraph 2318 of the said Manual
inter alia provides that Substitute'should be
affordad all tha rights and privileges as may ba
adnissible to'texpo”ary raiivay servant fron tims

+ to time on completiomf six monbths continuous

. _ sgrvice. Substitute School teachevs may,hovevar,
Q@ prhenb Gk W R o
be afforded femorary status if they have pub in

continuous service of three months and thaeir
sgrvice should be treutad continuous for all
nurposes sxcegpt ssniority ontheir sventual

absorption against regular posts after sslection.

12. That'tba Railway Board by.m@ans of letter no.
B(WG) II/82 /38/8 datsd 12.3.1983 addrassad to

Geng~al Hanagsrs of all Indian Railvays and othars

: . , . a3
~ has indicated that incass of tsachsrs on completion

¢
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of three months service *amaowary status may bs .
sranted to them. The said letier rgads as undar:-
"Subs- Substibutes- Grant of temporary stabus

Ref:- gh Oxﬁliﬂ %F%terofaven numbder

Ths following may pleased be addad at the

_and of the secondpara of the lstterrefemrad to
above: - |

%and in the case of Teachers, on

comletion of three months service."

-

13, That railway is an industry and the patibioner

- ag a substitute teacheris a workman within the

nganing of the said term as definad in section

N 2(s ) of the Industrial DlS')U.uaS act and as such

the provisions of ths Indub*”Ldl Disputes nct

inthe matter of notice and wagss clgarly apnly

- vhile gxgrcising power rula n%%afl49 in terminating

the services of a railvay ssrvant. Rule 149

sup-clauss(8) of ths Indian Kailway stablishmant
Code Volums I reads as undar:- |

"8, ¥ 1thSi'and1ng anything containad in
5lauses (1),(2) and 4 of this rule if a
rail«8y saf'vanf or apprgntice is one Lo whom
" the provisions of fha Industrial “isputes
act, 1947 epply, he shall b entitled to

notice or wages in lieu theraof in

accordance with the provisions of that Act 1

~

-

14. That the relevant provisions of the
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Industrial Disnutes dct ralating to ngriod of -
notice and wazes are provided in section 25-F
of the Industrial Uisputes act . It is stated

that the pabtitionsr has not bsen paid any
comensation at the tiiof rsbrenchuent.

15. That notice inths prgseibed =m@nner has alsp
not bsen ssrved onthe aporonriate Government
before passing the impugned order of ‘tgrmination

of the patitioners servicas.

16. That to the best of the pstiticners knowledse
and bslief no pormangnt arrangeusent has been
made nor has sglection been mede to fill up

thavacascy caused dug to the rebtiremant of Sri

Gopelji. The sanction for tha said post still

suhsists.

17, That opposite-party no.2 has alsec not consider-
ed tha reprasertation submitted by fhe pebiticnar
and the szderseaont acde by opposite-party no.d
thevson inticeting bhab the petibicner has been
satisfactorily carrying out the dubies of en

assistant Teacher durins the last five months.

\

18. That ths impugnsd o»der has not bsen given

6ffact to till date ard neibther any parson aas
osen aub. rised by the office of opposite-party
ﬁOoz -to joi‘ﬂ as bzachar in the Rdil&y Primary

School, Hardoi bub ordevs with razard to the
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same, itis apprehended,will be - assed any day

hersafter.

19, That in the circumstances defailed above and
having no other equally effective and spaedy
alternative remsdy thé petlﬁlone" seeks to prefer
this p@ﬁlﬁl@ﬂ and sets forbh the follomlﬁb, amonjst

others,

(a) Bacause by reasons of the provisions of

sub-clause (&) ofrule 149 of the Indian Railwy }
‘sstablishoent Code Vol. I, since the nebibioner ¥
is a pemson wilho is'govarned oy-tha Industrial i
 Disputes Aet. being workman it vas incumbent as a ;
condition precgdent to comply with the provisions |

£

of sectlon Zb F of the IpduSh”lal Dlsqufes Act r
ana in so far as there has baen mon- comnllapce -
of the same, the impugned notice of termination |
is wholly illegal and void. S b

(b)»Because inasmuch as no vgtreﬁchmﬁnt compensa-
tion has been paid to the petitioner and reither
any reasons for retrénchmﬁnt have been indicated |
inthe notice. the same must be held to be in

violabion of the provisions of Saction 25-F and

- therefors void, - . B ;

- (¢) That the said notice is furthar void by



Jat- pyehant. Sinyl,

-

reasonof the jeat that no notice in the prescribed
nanner had been served on the appropriate

Governmont s mandatorily enjoinsd by sub-clause
(¢) of sgction &5-F of the Industrial Dlsoutes

Act.

T

\d) B@cuuue by reason of th@ CL”C&MSLQHCG that the
p6t1t+q er has connle*nd more than three mont hs
' ' }

conbinuous ssrvice ,he -8s gntitled to be trgated

as a temporary railwdy servant and accordingly 3

to bs given one months ﬂOtiCﬁ for purDOSas of

tﬁ“mlnutlan of his sarvice and inasmuch as the
same has not bogn done, it must be held thut the
tha petit icners services have not been validly

nd legelly terminated.

(e) Because withoub prejudice and in the aliernd-
tive  sven Lf it could be shown and held that the‘
pat itioner «as entitled only to 14 dags notice , |
the impugned ordsr in so far'as it does not ‘

afford the pebtitioniv ths said requisits period #

&8 notice is also void .

wherefore, it is respectfully prayéd that |

‘this Hon'ole Court be plzased:-

(i) to issue a writ of ecertiorari or a wrib, ov§
- . ]

of direction in the nzture of cart lorari to

quash the notice of tarainabion dated 4.2.1984

passed by opposite-party no.2 ard contained in



" opposite-parties to treat the petibicner as

\\

-10-

Annexure no.4.

(ii) to issue a writ of mandamug or a writ, order of

direction in the nature of mandamus comrarding the

!

cont inaing in service on thg post of Teacher,
Railway Primary School, Hardoi.

L]

i

(iii) to dssue such other writ, direction or order,

inoluding an order as‘bOCQSts which in the circums-

tances of the case this Hon'ble Lourt may deem

just and proper.

Dated Lucknow - '(B.C$Sak35ha) |
: ~ Advocate -
17.,2.1084 . Counsal for the pebifioner
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In the HOn'blﬂ High uouvt of Judicabure at Allahabad,
| (Iuckno w Ban ch_) Tue kn
x\'/‘ , . -
Affidavit ‘
Cin-

e;ztltw_n under Article 226 of the bonSh‘bu«
tion of India

S

S Weit Petition Wo.  of 1984
Jai Prakash Singh , ~Patitioher
v5rsus
1;5 - " TUnion of India and othars \ -Opp-parties
4 ) s ';l " . ) _ .
PO : | - -

I, J&i Prakash Singh, aged about 3 years, sor
of ori Goﬁal Singh atvpvassnt working as
issistant Tea her, Worthern Railuay Primary School,
Hurdoi, do heveby solemnly bake odth and affirm
as under; - '
1. That T am the petitioner inthe above-notad writ
pé’ét ition and am fully scquédinted with the.facts of
2. That contents of paras l to 18 acooaoanylng

-petition are ‘truﬁ to my own knowlstgg.

3. That annexures 1 to 3 huve o@sn Oamavﬂd and

are cartifled to ba true coni€s. - p,ﬁ}hmlﬁm‘/‘
Dated Lucknow - Dﬁoon?nt

17.2.1984




B hedui s s

Sy

' the daponeni' who is identif iad by Sri !

I, the deponent nzmed ahove , do heseby
verify that conbtents of paras 1 %o 3 of
this affidavit are trus to my own knowledze.
No part of it is false and nothing material

oj- prapan ) Svh

has bsen concealed;so help me God.

Lated Lucknow | | ‘ Dzp ongnt
17.2.1984
I 16eaﬂt 1fy ths daponant who has s:Lbna& in. vesencel

(R K. &r;.vas%uva //ﬂ//

Clerk to Sri B, C u&kS@ﬂa Advocrqé;a
Soleumly affirned oefors me on 7> 0%
at c{\g 8. m/.P——-;& by [ 3:,.. Or»/b-’v‘\. i\/l_
Q‘)(, 5\/\/~'0~

clark to Sri DTS

Advocate,High Court, Allahabad. I have sabtisfied

’mySalf by examining thé_?; deponsnt that he understands

the contents of the affidavit which has been read

out and explained by me .

AR

SATISE CHANDRA ]

SHIVAST AV A .
ANREEEN ) ot

AT b, R L

*

Highs vt T U . ‘

LUL“\;. e oy
‘3\«\ Sy
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a8t itisnar atgvg-naned most reSnactfully sho-eth;-

1. Thet by an order issusd by @go&item#ty

n0.2 and contuined in his lstter go. 3-5/0~-1V/

(hools) s¥e-3 -4/ IV dated 20,7,1983 the

pet it 10000 vas sppoinved as suistitute assistant
baﬂéhaw:x in grode s, 330.550 purely ns a tgmorary

| and afihof- mﬁ'a‘w’t “subject to his passing the
 praso ribad ‘aedical Gl'mination o-2 in the Zail ay
- Priaary aehml_ xrioe.mm g wo'mlj'i Assistupt

_tmcnur ho wa8 on siok ligt from 10,7.1983 . a

trus oopy of tkm aaid amiw dated 20,7,1083

18 being zmnaxad a8 ApngEuPe no.l tg this patitisn,

A -

with 4 vie to plce on resord the terns ond condi-

tions F; his initinl awoi'*!:aent

2.' That bfm pet i‘hisﬁﬁr ve® less than 40 yeurs of
8gé “hich is the meximunm age presorived for |
Gppoint mnt o5 teacher in tha Rail-ay Primary

“ohool. His acadenio qualifications ame B.Se.

~18. (Hons), B.éd shich is much mo™a than the
~ scadenfe qualificatfon presorivad for Bnpoin*mnt

a8 assistant Teacher viz,, Hizh Sohool trainad,

3. That tha petitiorsr -as subjected to medival

- examination andhe qualifi.d the madionl examination
»lin catsgory C-2 and started teuching work as

supstitute teuoner inthe Ruil-ay Primary Sohool

with effeet from 1,8.1983 and has besn




cont inuoualy workir -y

4. Tho* the sai? ori aopalji Sn hose leave
vac.ncy tha netiti-ner a8 appoanted as
uunatltute ss81stant se-cher joined his duty on
_dO.l.l.m& und rgtired fron riil ay service on
 31.1.1984 on atbalnieg thé’a@ of supgmnnuation.
ppoosite-p' vty no.3 by u neTN. ct,:ts& 31'.'1.1984
‘p.esed an nrder indicating thut the petitiorer

nas baen allced to "ok as sunet itute 1fter the
"sbi*s:&ant of ri Gors:iljivtill the pa*:a-mant

urﬂdﬁa%ml:t is ae by opoo- 1*o~garty NDels 4
traacmy o,uza ui ERL d red 31,1,1984

is bain ﬂmexad 23 ggmmm m___& tothis petition.

5, .tnd&- th% nebit 1oner ef'lie" on £9,1.,1384 d
suoaitteﬂ ﬁ re-resent-tion to Opnomtwparty N0.&
indiwtmg that sinos Si uwahi ia goiry to
retirs fran service on 31.1.1984 , he may be

oont inued « The said Fcaﬂaaenfntmn -ag for arded
by oppcsito-pm‘ty no.3 to opnosite-p arhy DO

| for favour. 0le cons,,cm" it 1on. Oppoai*o-pm'ty
‘n0e3 iciio.ted in his £ov ~rding note that the
petit,oner has been s:tlsfaetanly earrying out
toe doties of ass:.»t.ari' iaaohe during the 18t
 five montius. =« trre cony nf the 83id renresenta~
tisn d-ted 2ﬁ.l=1384c is beln: annexed 88

el eon oo i . g

" &. That the petitione® to hi! a‘ctev gurnrise on



dm

o avoat 5.2.1984 as sarved with o cony of
arder no. 3-k/0-1V ( Shools)/ skiu-3(4)/5 dated

- 442,1384 issued by onn0+ite-party no.2. Cony of

the order as servad on the netitiorer is beirg
an:.exed 88 unpsxare po.1 to this patitim.

7. 03t u perusal of t ¢ said order would show
ta~t it dovs nol assign any reuson for terajput ing
ths patiti.ners servicws und aus directed taat

his services sl be terainuted - ith effect froa

19.2.1584 on the sxpiry of 14 dags from the date

of tha issus of the said mticey.

8. That in tho Tnil ay Primiry Zehool thewe is

- po teacher or Headmsster but the pot it .qrer 88

4 sabstitute tewchom 18 tauchin: an’ runnin.. the

5:i? sehool and denling - ith adeinisi=tion

thoraof a8 us bri wopeljl | hir nredgcessor-

in of ficeg.

9. Tual the tera "subabibutos® h-s been dafined

in paragraph 2315 of Lhapter AuAT1 of the Indian

nail ay cstablishaert danusl which reads es
" under;- | |

" aibstitutes™ are persons engayed in Indiap
ri;ilmy astabliahmnts on regular Scales
of puy and allo-8nces applicable to posts
aQainsé which they &irg emloyed. Thess
”ué my fall vaé;a’nt on acoount of &

rajlvay servant hlmg oh leave o= dus %o
mon-availability of permanent or temporary

| ‘
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railay servints and vhich cougpot bs <apt

e | vacant ,®

~ 104 That the delisitinn of Lo iry 8omva-t s
contuined in pa=iyrush 2001 of action ‘ bh&v{er

s o ..AnI ol r.ha 8414 aunuisl . aioh ~esus o8 ur(‘e"

T tcmo"ary_ rail ny saﬂ'mnt aecns 8
\() | | o "51531 él*v'ant- ithout a lien on a nersanert
post on 4 "sil'ay or in sthe~ adainistatiog
- o* of fice uude* tha ail ‘ay Bov'd. The
y | tmn doss no* mcluda casyal l&ban!' » 8 muntrag
| - eontract or o*wt-tiu e mloyaa or an apyren-
 bice,"

- =1L, Taxt purageach 2318 of the sajd Mapual
e inter alia orovides thit substifute should be
“ ‘ *}»’ - afforded all the =1 g,nts &nd ')nvilagu as 21y be
" - admihiola to temo=my rail ay servant fron tioe

to tum on co’nplefiam; siX months cortinunus

l o |  se~vios. Substitute school toacha!'l aay,ho: cw:,
.1 | _ be afforded temo-: ary Btfztus if thty have put in
5 continucus service of tnv'aa aont!s apd their
“*1 Se™vios shoulu be t“ﬁutsd continuous fo» all
- puﬁoso'gezéoof a_hia*iﬁ;_énﬁoir eventual

103 vprion a51inst resulne qo5ts after selection.

— 12, that the Sail-ay doard by meins of let er no.
- | s(¥G) I1/3% /38/8 d-ted 12,3.1283 add~gssed to

! . . - . -t
k " uans=al dannmre of all Indian "3il-uys and otho-s

ne indicated that incase of teachers on completio




saux, 3% &

‘8ﬂ

mma, itis 'xﬁn""u"}arﬂed 111 be nassad any day

hars. sfta*‘

19, I‘hfit in the oircumz-nces da*t"ilaé above nd
avin *vc r;th@* e uﬁllfweff s0tive ana weedy )
nltgrantive wazedy the patitinir sasks to nrafew
this netiti-n wd cete fomth the folls: in., umongst

“thors,

i

TLCRLSs

(&) 3acuuss oy voisons ol the provisiins of

sub-ci .ueg (0) ot~we 149 of the Indinn Ruil-ay
“6t Laiithssdt wous ¥ol. I, siuce the netitioner

- i8 o person o i8 wovurned by the L.dustriel

uisyutes .ot bein. vorkaun it .48 ineunbent as a
co.bion precadest to comyly ith the pvisions
of sectizn 25-F of the Industrial Discutes set

and in 89 far ns thare hos bsen son-comnlinnes
of the saze, the iampugzned notice of temminatinn

~ is uholly illegal und void.

(b) bec'use inzsweh 28 ro mefraschasnt cospensa-

tion has bwen pnid to the netiti-ne~ and neither

any redsons for *ct“a"oizmﬂ" have been indicated

inths. notch. tte snme =znst be hald tn hg in

viol:tion of the n'j-’wﬂsif}ns of s%aotian 25~F and

- trhevefore void.

Pecasn
(¢) «hat the said natiot is furtior void by
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e o three amonths ssrvice tamorary status nay be
sranted to thea, ‘The said letter rgads as undegr:-
"lubi~ Substitutes- imunt of temsgn-ry status
“ef:~ This of T tar 3!
va gg% do {i?a 2 égt e ofaven nuablsr

, - - bg follo ing aay nludsaﬂ’ne added at the

| and of the sgcondaana of the latfav*efh"“ld to-
gf\ . abov""'

“ad in the cusy of ieachers, on

comletion of tirge months service."

~13. Thet railiay is On indust~y and the petitioner
4p & substitu'e teacheris 4 = kxdn vithin the |
'naaniaz of tha sxtﬁ te~a as dafinad in section
2s) of the Industrial lcoulas o ‘and o8 sach
thy nwsviasicns of the Indust»inl Lisoutes act

-

Ainths zarter of notice ani woges clearly dpoly »
whils axu“eising powe™ vals rule 143 in tersinating
toe services of a rniluny ssrvant. ?ult 149

) sub‘alquaa(ﬁ} of the Indisn saj).ay uafnblzshasnt
Vode voluze I reads as unde" -

" 8, Vobritksterding angt.in; connined in

olauses (1),(2) ard 4 of thic rule if a
~ vail-ay sevvant o~ anorgrtice ie ons to hom
the avévisiams of the I-dusirial <isnutes
“act, 1947 npply, be sanll be entitl-d to
natica.ov 2288 in 1ieu thersof in |
\\\\ | aceordance ith the nrovisisns of that ABtgﬁé

///:> = 4. That the relevant n~ovisions of the
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i - "~ Irdustrin) Disﬁutna et »al tin-~ to wa*indlof
notica and :nzes ars ovovided §n section 25-F
of the Industrial viznutes .ot . Tt {8 stqted |
that the netitizasr has n+t breen ~2id any
comensat fon ot the tiigsof ratrancl-ent.

L e

)glﬁ; thit notied inthe nwnsewiped nprgs hag 1] 8
‘g not bssn sorved onthe qgvﬁaxwvv*n uonavqaant |
ba;oro noasin, the imu ned ordar oi %”ﬂi”éﬁEOﬁ

“ of tha nafaflcna"s eTVices.

vlé. That to the best of the »etit: ~ners kﬂﬁflﬂﬂﬁi
and oglief nO'uﬁvaanaht-uvvﬂ*gams rt has begn
‘made no»  hns sgleotion Gﬂaﬁvﬂiﬂé to £ill wp
o av,auvcy uauaad dug o the ratireseat of i
/ : ’i Soptlji. Thc sanctl:m f:;" tha ‘“ﬂiﬂ post still

R

j.
N

Su331%fs.

‘17 Tast cnpo*ifa-pgvty 09,2 hae ulso not Bﬂn*idnr-

ed the raa*esa.*it;aa suumxt*na by the netiticne»
and bta ¥ doms8-grt a°de Yy opnos i&c—nﬁhty 80.3

. *havean iﬁﬂic &ing tazk bhe 9¢t1tziﬁe" kas been
- kisinet rily eirr iy nut  the cut;gs of an
assietant Te~cler durin: *he lus* five months.

134 That ﬁhﬁ i&pugnéd p~dar h&é not besn ziven
effact to till dte -ird neither any person has.
won wul rised by tae ofiioe of opposite-party
no.2 to join us tesoher in the 2uiiay Prisary

Sohoo}, Hwdoi out omiers vith re and to the
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tive - svern if ft aould

rea80nof the[e@t thit no notice in ths presvribed
nanngr ol begn scvwsd on tar porasri te

wovarnagnt 48 aspdatorily e joined by sub-clause
() of acehinn &5~y of tha Tnaushirial disyutes
of, |

q4) Kouusa by rdagn Az tms ¢orauny anog toab thﬁ

patity -ngm 3 O{)ﬂpiﬁ 8d 2076 Soun theee moning

eo- tinuous se~vIE Le as entibled to % treated
43 G MNI‘DO" w\y w,ql:_ W &‘”V&ﬂtﬁﬁd aqg¢ 3vﬁingly

tn-be .'_-;wan cre Amﬁntﬁﬂ act:ce for surnoses of

terairtion of his sarvics and fnasruch ns the

samy his rot tman dene, it oust e 2eld the t the

by natil n w-a BuTY1CeS hive not amm mlid}.;
ard lza »»J.ly tvain:\*

(8) tacues ithout nwgucs,cc und fo the w ernd-

shown f}nﬁ held thst the

natiti~war 23 a**i*l@d Ly *o 14 d‘ya nnfluc ,

tha imw v ad n*dm in 20 i"xv' as i* doas mt

. affd b nét im0~ the caid #agulsits 397i0d the

£ gntiza  i5 nlso void .

doratpra, it v‘is w;aéctz fully nraysd tht
this lontale vuuet o8 ol 2eaclie
(i) t:) issun a wrib of cartiommi on 1 wit, odev
i dirgotion ip ‘the n.uve of ee*i:-o'm-i to
qunsh the entice of terainiti ion dated 4.2,19%4
passad by muosl*waarty no.2 acd cort iiped in
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1, the devonert £.aed sbove , do heveby
vg~ify that gontenta of paras | bo 3 of
this alfidavit .v& tros to sy wa kenviedss,
Yo part of it I8 12ise Bac nothing matarial

; izrm wm c““mi;zd;smhmz; 8 and.

Aatad Lueknos o o - Dsponent

17041276

1 iéf?a"t;fy: the tiﬁfm*';ﬁ?f\"f; ‘;‘f.w,ii-m aig@:ﬁd fo =7 prosence

‘ ! h ‘.1 ,4\ }ﬁ‘xﬁ& ‘&?&} . . )
Lievk 1 wi 3.; &fuw&ﬁﬂ‘mﬁ «tmamﬁe

wiwﬁly affivend 2a. ‘m«a 26 o
'sﬁt; ) uaﬂi/iha uy

tae- zewmit: who ia Fﬁriﬁ?i@d hy iri

wm: E% .x"i o
vt a,.xii@éx u@ iﬂ; eihmu'n'xé Z h%ﬂ aﬂtiﬁfiﬂﬁ

» _;a;zaalf by s\m:aimr m ’5&;}&9@!’*9‘ t!&fi! he uﬁ&wamﬂﬁa
Atm- : m%,az.‘.&m o afficowit +hich has baen wasd

: 'mt Lad sx;; Jaad by e
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CERTIFICATE

‘Certified that no further action is required totaken and that the case is fit

for consigrument to the recoord room (decided)

Dated 01“1129/)

Counter Signed....... ) | . |
| \&SA\(\J Signﬁ@r? of the

L\)( .  Dealing Assistant

Section Officer/In charge
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BEFORE THE CEN'.IB.AL ADMINIS RATIVE TRIBUNAL AT ALL AHABAD

CIRCUI T BEICH LUCKIOW

ﬁcntral Adn;inistmtwe Tribunat  eee
it teneh, Lu:‘—.{ﬂowr % 1) :
k2 b:i:(:; Filing ib\,?d Cf 1 C.M Appln NO. q ’O of 1992
Date of Receipt by Fasts7= In res
ToAolNo 41555 of
1] Purit Petitionl%% 831 of 1984
wm Registrarld) U/S.22¢3)(Fy of Act 338 13/85
read with section 151 C.P Lo
;T o oSingh oe © ‘ P ' ceoo Applic ant
| Versus
Union of India and others. .. oo .Opp .P arties
-

/pPLICATION FOR NODIFIGATION BY REVIEWING
HE_JUDCEMENT DATED 96.6.9¢(" RASSED BY
H) M BLB MR JUS TICE U.C,SRIVAS VA §.C. AND

IO M BLE MrX OBAYYA AM.

1. That true facts have been stated in

the accompanying affidavit.

It is therefore respectfully prayed that
\Mi\ ~ the Hon' ble Court might be pleased to correct

the error apparent on the face of record ang .

ETQL @fah“@/? fma dify by #ewe reviewing the judgement observati Qns
1

— e " T

ORI S g e - e s ey
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effegting adversely to gpplicants regularisation in

''''' $s. ally other suitable order in the
¢circumstances of the case,

Luckrow Dated ' i*f'
October/ b ,1992. (K P &S inghy

' Advocate
Counsel for the Aprlicant,

- Nboxo% wa

o




PEFORE THE CEN TRAL ADMI NIS TRA TIVE TRIBUNAL AT ALL AHABAD
CIRCUIT BENCH LUCKINOV

L2 2 4

g T.A, b .1556 0f 1987
Writ petition o 881 of 84

e
Tl v |

e

=
A
q

cam e o A

' m,‘u“rnﬁMm”"""*:-‘—"ﬁf.-,,v,». e _»A:”_ e = A . AR R Ol
J P «Singh oo ey T RpplicaneT
Ver sus '
Union of India and others. coe Opp 2P arties
* AFFIDAVIT

I, Jai prekash Singh aged doout 43 years,
Vad
son of Sri Gopal Jee, r/o BE-11A Reilway Colony Herdoi,
the deponent, do hereby solannly offirm and state

on oath as under;-

Te Thet the deponent is factually being

treated as regularised in service. This fact has

been mentioned in pera 5,6,8,9 of Supplementary
‘affi.davit, ; reference of which has been made in the
judgement. No counter affidavit was filed, The said
paras of supplementary affidevit ere agein being quo ted

beloWo

J:b, P=lag g4% y,



o~
z. “ Thet as there was Mo short-fell in SG/ST
> quote in Mooredehad Divisien s such there was 1o
" ,

occasion for keeping the regularisation of deponent
pending. As @ matter of fact deponent is being
treated as & Legular Iemployee in as much as inPay
sheets he is not treated as Substitute, he is being
péid with the same scale of p?y, allowances, purka
and facilities including i entire compulsory deduc-
tions like P .F. Insurance etc. quite alike to Reguler
employees. Deponent has been provided with official |

guarter, passes and other facilities.””

v N

- sl

b. That deponent is being shown against reguler
steength in sll the charts and official progress

=

™ reporTts sent from time to time to high officials of
Railways. In service book cf depenent he is no\‘c
described as substitute. Bven the pay slips he is

not treated as substitute.”’

_ ) .
go That the deponent is being assighed addi-
tional duties as are assiened obly to Regular amployees

for which he is being paid with extra allowances.

True photo copies of letter dated 25.10 .své,

and 17 .5.90 evidencing assigrmment of such extra duties

are, attached herewlth ag Annexure “C" ang wpw to thls
affidavit. Uie 5%0%%‘!57 o{ﬁdﬂn/‘)

ey - "y * ohat .
Pﬂhm@ %’M /4 a d@ponent 1s ccntinmusly .
| Pel‘.z.ormmg,




=
-3
duties of Teachers Primary School since 1.8.83 without
bresk of even a single day,”
» o ~

§.  That in the writ petition relief (i1) ang

(iii) is as under;

(ii)_ to issue Ia writ of mandamus or a writ, |
order or diredtion in the nature of mandamus commandiné
the opposite parties‘to treat 'the petitiqner es zanta
continuing in service on the post of Teacher, Railway

Primary School, Hardoi.

¢iii) to issue such other writ, direction
or order including_ an order as fp costs which in the

circumstances of the case this Hontble Court mgy deem

& just ang prOpeI“-
"
3. Ihat a copy of 1udpanent dated 26 .8 .1992 is

Annex ure Mo,.j.

: . That 1n the concluding part of the ,judgement
) startlnp from xﬁ% " A supplementary affidavit ' "

an rex impression has been created by the observation

(1) that he would be regularised (2) gpplicant has np

& right t the post (3} stetement of counsel instent
gpplication has besome infruectuous {4y it is accordingly
dismissed as such.,

That in the ‘subseguent changed circimsstances,

sty m’wb e”"?/



e
the deponents sereening and finding fit has been
acted upon by opposite party and they are estopp ed
from stating otherwise ang theyv right to post accrued

to him, This relief or any other su similer relief

as mentioned in the writ petition gives very wide
Mt
resmuargrpeeg to mould relief in the new developitents

in the case.

"
ﬁ. That the deponent did ot authorise

his counsel Sri AX.Dixit 1o meke a statement
that the application has become infruc tuous.
Rather he has instructed, as ¢lear from the

X 2bove mentioned paras of Supplementary affidavit
that he has factually become regularised in

service.

i That it is desirable in the interest

of justice that error gpparent on the face of

Contﬁ. o
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recof@ be suitably corrected in order to save

the service of deponent.

Lucknow Dated
~

october | ,1é92,

JaU' powhaomrln Snufn

Deponent,

VERIFICA TION

I, the deponent named above, do hereby
erify that the contents of parsgrephs 1 to 7 S

’,z"""of paras - — are believed to be true by me on

the basis of legal agvice. Mo part of it is false and

no thing material has been concesled. Som me God.
XG\) - " %’7’\%

Lucknow Dated .
Octobery,, ;1992 Deponent,

e

1 identify the deponent, who hasg
signed before me,

Advocate.

Solemnly affirmed before me on \"\\\U\ f—
8tS. oS"adh./perre by STi Jai Prekach Singh
the deponent, who is identified by Sri K .p «Singh

. Advopate, High Court, at 4llzhebad Luckrow Bengh,
meo s

: ., I have satisfied myself by examining th ent

@ T that he ungerstends the oo%tents gf gbis Jéafgic%a\?ige%?ggt :

“‘ xﬂﬁﬁgg have been read over and &plained before me .
- ‘S

1 COMM o

@ATE = ot Allaba -

' 'ﬂ\“é CO cnch .L“ 5’,@(6

pow B pb}
“o(?y\q/
wﬁ“’n a}\&tv: um\ 6/
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N v% ﬁp_lcant's father retired Lthe age cof 58 years the

LUCKNOW G

T.A. No. 1555/87
W.P. No. B881/84

J.P. Singh ree Aplicant

Vs,

Union of Indie, & Others .., Respondents.,

Hon, Mr, Justice U,C, Srivastava, v.c.
Hon, Mr, K, Obayya, A.M.

(By Hon, Mr, Justice U,C, Srivastzva, V,C,)

fn this transfer application the applicant
prayed that the notice of termination deted 4,2.84 be
quashed and memorandum be isswved to the respondents
whe treat the applicant zz-continuing on the post of.

a Teacher of erluay Prlmary School, Hardoi, As the

~licant wes gfveh“é stop 9ap and temporary arrsngement

decizicn was taken that thes ags ¢f superznnuelicnuks
kJ”' with the result
fixed to:vy.sars[that the applliant's father came beck
v
-

to service and that is why the términation notice uas
issved as the applicant has no right to get the said
post whatsoever, Uncer the interim order passed by the

Court the applicant uas centinued to remain in service.y

in which it has.been stated that the applicant has been

found fit and he will be regularised again as and when

his turn comes. In this vieu this application "although

Py G Praale WMl

iesued-beyond his prayer was orlolnally made but 1n‘°w

this application the appllcant who had no% right to the

fuLe Doy a0 lling voave

t‘l

it i i

A N e

L

/A supplementary Affidavit has been filed by the applicant

T A Bl

o e M v
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~, post g sg—that the Hepzrkmemrk application
N ¢ -
- "\~§ A gs has filed has become infructuous, It is accordingly

dismissed as smchyin view of the subsequent developments,
——

Ceb—+= — Sl —~

Membar (A) o " Vice Chairman
Lucknou
Dated 26,6,92

% | Certified Copy
| | N%
‘ e
lﬁ'Ch‘d(\:\’c.
judicial Sectton .-
- ¢. AT

. LUCKNOW.
i
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALL AHABAD
CIRCUI T BENCH LUCKIOW

. *e o 00

: Writ Petition Mo .881 of 84

J F o&ingh » se 0 . see Applic snt
_ Versus N
Union of Indis end others. ... _Opp.Parties
AINEYURE 10,7

BEFORE HE CENTRAL ADMINISTRATIVE TRIBUNAL CIRCUIT
BENCH LUCKIOW

ToA ol\b 01555 of 1987
WP Jo 881 of 84

J P eSingh . %ee *3 Applicant
IAx¥e Versus

Union of India and others., oo es0Opp Parties

RO N BLE; MRJUSTICE U.CL.SRIVAS TAVA, Vv .C.

HO M BLE; MR ,_,_gg.,pBAYYA, A, |
(By HonMr Justice UL -Srivastava,V,C.)

In this‘trans:fer gpplication the aplicant prayed
that the motice of termination dated 4.2 84 be gquasheg
end memorandum be issued b the respondents to treat

the epplicent as continuing on the post of a Teecher

- Predganls %wf/té‘f?ﬂway Frinéty School, Hargyg, As th |
‘ | o N € @plicant

i
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father was retired at the age of & years the
applicent was given 2 stop g2p and temporary arrange.
ment was made by posting one Shri & X .Srivastava "
thereafter the spplicant in his place but in the
meentime a decision was taken that the age of supera
nnuation was fixed to be 60 yeers with the result
that the gpplicant' s father came back to service and
that is why the termination mtice was issued as the
applicant has no right to get the s2id post whatsoever.
Under the 1nterimv order passed by the Court the
“epplicant was w continued to remain in service. A
sunplementary aﬁ'idavit has been filed by the applicant
in which it has been stated that the @plicant hasg
been found fit and he will be regularised again as and
when his dturn comes. In this view this gpplication
slthough prayer beé made is beyond his prayer which
was originally méde but in view of this application
the gpplicant who had ro right to the post and the
statanent of learned counsel the irstsuex instant
application has filed has become infructuous. It is
accordingly dismissed as such in view of subseéuent
devehpments. No order as o msts, |
8d/=- . 8/-

Member (4) ~ Vice Chairman

Lucknow Dated 26 6 «92.

CopY



BEFORE THE CENIRAL ADMINIS THATIVE TRIBUNAL AT ALL AHABAD
GIECEUI T BE‘NSH LUCKNO W
. CoMoAnol\b ® qz’; « 0f 1992
L "~ In re; -

N ) _ TQA.I\IO e1555 of 198? '
Writ Petition No 8381 of 1984

J QP .Singb; ee o’ X Applican'ﬁ _
| Versus

UniOn Of Ingia ang other Se PY oo cOp’p Farti esg

\
Py

Ap® PPLICLTION FOR QN FATION O F
DELAY IN FILING TE REVIEW PETITION

For the facts and reasons stated in the

accompanying affigavit, the delay in filing the

review gplication be condoned.

Lucknow Dated \

Octoher (| ,1992. (K «P «Singhj)

P Advocate

\/k Counsel for the Applicant,
R
e |

A
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REFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALL AHABA]
CIRCUI T BENCH LUCKIOW

T.A.No 1556 of 1987
Writ Petition No 881/84

J &P Q'Singh ev e ewe é\pplicant
Versus

Unijon of India and others. oo Opp P arties
AFFIQ&V__I_;I’

I, J &P .Singh aged about 43 years, son of
Sri Gopal Jee, r/o E-1lA Railway Colony Hardoi, the
deponent do hereby soldsnly affimm and state on oath

e That the deponent is himself spplicant in

the abovenoted case and as such he is fully conversant
with the facts of the case deposed hereinafter,

2, That in the above case the Judgement yag

|



3. That neither the deponent had any intimation
- L Ty e | |

gbout the said date nor he was present on 26 .6 .92
nor he was informed e# by his cunsel sbout the

‘declsion and he had Io knowledge about it Iwo days

prior to swearing of affidavit, the deponent came
to his counsel Sri Dixit who infomed him sbout

the judgement and handed over the certified copy

of the same, Hence a few days delayo

Li_lckrbw Dated Nou ()fa k@/ﬁi\ gu/%
October|ly ,1992.

Depo nent,

VERI EICA@QI_E

I, the deponent Named &bove, do hereby
. o verify that the contentsof paragraphs 1 to 30f

this affidavit are true to my own krowl edge. Mo part

¢f it is false and nothing material has been concealed.
-SO help me God.

| Lucknow Dated o Dou hakad, ga-.; ﬂ
~ October /Q ,1992. ~ Deponent, 7
| | | I identlfy the deponent who has

signed before me, - ; \m/l'
, _ Advocate

c'~‘c>I‘Le@n‘.Ly affimled before me on

at QW /D ol by 61‘1 JOP osin h
the deponent, who is identlfied by Sri K .p .Singh
Advocate,HlpB Court, at dllahabag Lucknow Bench

- Lucknow,

- I heve- satisfled myself by exanining the -
deponent that he un

derstands the contents of this
affidavit which have been read over ang explalned
before me,
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\ - Ahg‘ A,I N by these/present tbathXWnglthgéiglg;;M
N —y R%rr wyhurcherq Ra 1lwnv,1oﬂ* svad do ﬁﬁ??by "gpoiﬁt
' und autlerisc Sar" S?rw réé%ﬁggygggﬁgggyc ,Qﬁ%" wﬂtc arpeer
plead and act for me/us join Ly o¢or ue"hrali] in the abave

‘noted case and to take such steps and proce 2dings as may be '
nec“=“ﬁry Tor the praseruflcn or defence of the said matter
as the case wmay be and for the ourpase to meke sign, va rlfy and
B raseﬁt all necessary plaints, petd Ltions, Vritten StOCPﬂGRt
‘ ) and other documents to “omlromise the syit, adnmit *the claims
v and'tr lodge and deposit money in court and te receive
- payment ff@m the /court of money dep081tad and to fila and
‘withdraw documents from the court and Ganeral te act in . the
gp@mises and in all preceedings arising theroouu whether
by way of ﬂw:on*Lah, anrpnal cr othwrw1se or in any nanner
connected uamrewlth.ﬂs affectually te-all inteits and : v ’
‘burposes as I‘¥e could act if perscnally present, I/Ve

herely agree o rectify and cenfirm whatever shall be
lam¢ullv dona by v:r*ue of thesea yresonfs >

T JTTNLJS where of T/WP hCPPL“tO set my/eur
a hand t s day  ef m;w__._“, J-SLE.:W,S\& |

0 c '

- . ‘ ;1 '»  : | C Divisional Raijway anavur,'
! o A(QLLIEPTT@D' SR : crthern R1 '
(s tDDHM\m VE&HM ) | »
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W T VAKALATNAMG R,
* L wePee g8l w2 Y,
i e Ts BT ot g Pl It |

efofc fKA
In the Coust of . _ N\
- |

<

K>

\74,: fra Kask Sengh Plaintiff i * Claimant
- - : Defendant . Appellant
Petitioney

Versug

va/»‘l;i .’ 7 Xu}b, fﬂ% , Defendant | Rggpondcnt

Plaintiff

The President of India do hereby appoint and authorise Shel. .. C L /} . /345/ {?,)q . ﬂ-'(vlru«d .
I b S ' ' »

)
Ve ey
v‘nvvvvuv!vcvvvq|1tv|'vv!vequvtv\acvvevqvaquv!ﬂquvvvqtnquev $9929999299%qeereeeeaeraq oy

Sk appeer, act, apply, plead in and proseouie the abave described suit/appsal/proceedings on behalf of the
Union of India to file an'd take back documents, to accept processes of the Court, to appoint and instruct
Counsel,- Advocate or Ploader, to withdraw and depasit moneys and generally to I:@pr esent the Union of India in the
abovc. described suit/appeal/praceedings and to do all things Jincidental to such appearing, acting, applying
Pleading and prosecuting for the Union of India SUBJECT NEVERTHELESS ta the condition that unless express
& u'thority in that behalf has prcvi@uﬁly been thaine,_d from the appropriate Officer of the G&V@anmt of India, the
s2id Counsel/Advozate/Pleader or any Conniel, Advocate or Pleader appointed by him shall not withdraw o
withdraw from oy abandon wholly or partly the avit/appeal/claim/defence/proceedings against all or any
dc?fendants/mSPond@ms/@ppﬁilam/piaintiﬁ"/qppgsitﬁ parties or enter {nte any agreement, settlement, or compromise
ykvimby the sult /appesl/proceeding is/are whally or baftiy adjusted or refor all or any matter or matters arising ov

#isputs therein to-arbitration PROVIDED THAT in exceptional circumstances when there is not sufficient time to
consuit such appropriate Offier of the Government of India and an omission to sattle o compromiss would be
fieﬂmitely prejudicial to the Interest of the Government of India and said Plgader/Advocate of Counsel may enter
wmto any agrecment, settlement or compromise- whereby the suit/appeal/proceeding is/are whelly or partly adjusted
and i} every such case the said Counsel/Advosate/Pleader shall resord and communicate forthwith to the said officer -
the special reason/ I entering into the agresment, sottlement or gemprormise, ‘

-\-

.

f Tii@\l%giﬂem horoby egeess te ratify all acts done by the aforesald Shei., é . A ‘o Aﬁ?‘"" ; H"""—"‘

YREERN AX "f\ttw:ii|-vi:ﬁvrwiz..st-‘-i’.‘csu:iviia'stieliiz'ilviiw'ﬂ??ﬂ'iwiﬁﬂililtﬁiﬁﬁiﬁﬂﬁii’ll!‘iﬂﬁﬁﬂii‘i'ﬁ?!i!i'
. ' » ' .
§ - I
Xge of this

‘l% authority.

. IN WITNESS WHERE@F %ﬁgs@ presents afe duly excouted for and oa behall of the Presideni of
Iﬁdiathisthe..‘QMQ..).?/?,.}.W““..; S | '
CM ’

| -9 | Desigiation of the Execiitive Officer
i 5 ) V\ . hS
N.R.—149/1—June, 1987~—75,00 F. . / W ,3
: \\’ TR .f oo ) U,f-"ff‘»‘t‘q

.

CL yees Rl’-.’,Aﬂﬂfr. _»_7.9,,__ " }‘:?L'
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In the an'ble High Court of Judlcature at 41lzhabad

, | , o ’i Lucknow Bench, LZE§??6§Q£E£9
| "h | . . ‘ {{

. C. M.Appllcatlon No. of 1984 .
— Uﬁiop:of.lndla & others e < AppllCdntg
. In nre:

s . Writ Petltlon No.881 of- 198%

AJél Prakash 1ngh oo o PetLtloner :
v R o ' Versus
ﬁnion.ofﬁindia & others .. | ”Obp.parties.

Appllcatlon _for vacatlon
of stay order at. 20.¢.8h .

The above named 2pplicants most réspéctfully

e "' submii gs-under:

‘. ' o t

That for the iacts and rsasons dlsclosed

1n the accompanylng counter affldav1t it is most

L{m/@cj S rESpectfulJy pr yed that tnls Hontblé . Court may '

! : »
// : . grec:Lous ly be pleased to vacate tpe stay order
] Q§§> ‘ grented  in tals case. o
(.C.A. Basir ),

' I : S "~ Advocate
y Lucknows ) . Counsel for the applicants.,

ﬂ"aﬁ | | B Dated‘:Apri.llf,,’l‘BSLﬁ
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Lucknow Bench, Lucknow,

>

ert Petition No.881 of 1984

é . ( Jai Prakash Slngh .. Petitioner
% , _ Versué
‘  Unjon of India:& others .. ' Opp;pértieé.

Counter affidavit on behalf
of opposite parties.,

M I'SMA Kumar Gulk’™  aged about 26 g
M/years son of&k WM %M worklng as Assistant
"Ergineer, NortbenpvﬁaiLWay, Hardoi Station do
VoA hereby solemnly affirm and stafe on oath as under :
2; That the deponent is the op0031te party
No. 3 1n this tltzon.
‘3. That the ‘deponezit has Tead the writ petition

- and understood 1ts contents and has been authorlsed

by the oppos1te Uartles to flle ‘this .counter Lfld-

aVlt . *

Preliminary Objections.

L That the above noted writ petition is not

}&Jhﬁﬁfg;/‘ -+ maintainable for the following reasons:~

(a) That the discharge of the petitioner

°
-



\
T

. | | | , 7/Xf -

from service has been done in terms of
contract of sérvice after propef notice.
The order being simpie order of discharge
without any s%igma in terms of contract and
‘the same being not pﬁnal, there béing~no
violation of principles of natural® justice
hence Article 311 of the Constitubion of
India is not'atﬁracted.
(b) That the petitioner beiné school teacher
'ﬁoesvnot come within the definition of workmen,
AH:Z&» That  as tbe petitioger claimsg ﬁo be
governed by Industrial Disputes Act, he had
alternative remedy available ani the same not
having been availed of by the petitioner, this

petition is not maintaineble.

5e . Tbat in reply to para 1 of the petition ik
only this much is admitted that the petitioner wes
engaged w.¢ofs 108.1983 as substitute teacher in
Railuay Primary School, Hardoi on a pay of Hs.330/-

~on purely tempcrary and adhoc basis vice Sri Gopalji

. -
petitioner's father who was sick,to avoidg dislocation

of studies of students. The stipulétionsin the order
of aﬁpointment clezrly state that petitioﬁér will be
discﬁarged from employment of substitute téacher on
regﬁmption of Sri Gopalji, Assistant Teacher, Hardoi
br even eaflier without any notice and that this
engagement as substitute teacher will not confer

upon the petitioner any right to claim for engagement

o e :

in future Imxyxx® or regulsrisation of his appointment

as such against regular vacsnciss, ( Awmex! )\

oo o 3
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6. That parss 2 & 3 of the petition do not call

for any remarks.,

7 B That in reply to péra'h-of the petition it
it is'stated'that 6n resumption of duty by Sri dealji
on 30.1.198% the sérvices_o} ﬁhe petitioner stood
0 - .~ terminated. The petitioner was allowed to work
”:‘ - | thereéfter.as subs titute teacher Qn.the same terms
| | and conditions till permanent‘arrangements are madé.
Permanent arrangéments were made by posﬁing/Sri
> Y Pradeep Kumer Srivestava as Assistant Teacher,\ﬁardoi
vice gri Gopalji fetired on the after—noon of 31.1,84.
Accordlngly the se;viiﬁ?/of the petltlonev were
terminated ek fo 19.20198% wheﬁ Sri Pradeep Kumer

L an \72 64 >
Annexure A=-1/A-2 Srivastava repor ted for duty, vide Annexures A-1 & A-2

to this counter affidavit.

8. That in reply to para 5 of the petition it is
stated that the petitioner made representatibn reques -

. ting to be allowed to continue as substitute teacher

‘after retirement of §i CGopalji, which was agreed L
| otiil,permanent arrangements'are made vice Sri Gbpalji.
It may be Stated here that all pé?manent appointments

of toachcrs of‘fal%jgy Schools are meade byAmalb 12y

c’..
Service COmI”llSulOH eady. on General Moum;a,w Mspwalm

_ 9e ' That in reply to para 6 of the petition it is‘
- \,‘ stated that a notice of discharge was issued for
&&%ﬁgéi// termination of petitionerts services on availability
- - ' of a regular employee., This was in terys of contract

with the petitioner as per stipulation contained

000- )+



-he S
therein(Ahnexure-l to the petition),
0., Thet in reply to para 7 of the petition it is
stated that the order of termination was perfectly
in order and there was no need to assign reasons as
a regular hand was duly posted on transfer to Hardoi
and the petitioner's engagement ﬁas purely adhoc

and temporary as stated in péra 1l of this petition.

11, That para 8 of the petition is not denied.

12, That in reoly to pqra 9 of the petltlon it

is sLatcd that paragraph 2315 relates to uhapter
XXIIT and not Chapter XXXII of Indian Railway

Fstablighment Manual,

3. Thet para 10 of the petition does not call
for sny reply.

1L, That in reply to paras 11 & 12 of the petition
it is stated that the petitioner was being given

all benefits as admissible under rules to substitutes

from time to time. The engagement of bhe petitioner
), U y 4

was on adhocklemporary basissas clearly stipulated

in the order of engagement. The petitioner is not

‘a selected hand.

15. Thaﬁ_in reply to paras 13,14 &'15 of the

petition‘it is stated that the petltloner's dlscharge
& #

from the service was in terms of his initial Temporarygd

Adboc engagement providing for termlnatlon of kis

service on resumption of duty by Sri Gopalji vice
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whom he was engaged. Thus the discharge of service

\

being in terms of agreement after proper notice.

That the petitioner does not come within the

definition of WOrkmeﬁ’in/terms of Industrial'Disputes

jct. If he basds his casé ss a Worlmen under Indus-

trial Disputes Act then the proper forum is not Hon'ble
‘High Court under article 226 of the Comstitution of
India as he has rushed to Hon'ble High Court without

availing the alternative remedy. available.,

16.' Thaﬁ in reply to para 16 of the petition it
is stated that permanent arrangeménté have been made
to fill ﬁp the vacancy caused due to retirement of
shri Gépalji vide office oréer’No.939/E/3-III School
EMC-3 dated 13/2/198M'issued by DPO, Mgradabad

(Vide Anpexure 4-2 ).

17, That ri Pradeep Kumar Srivastava reported
for duty at Herdoi on 17.2.198% but despite notice

and knowledge about the arrival of his rtlief, he

‘rushed to Hon'ble High Court and moved thig petition

and obtained stay order on averments made which are

false ond suppressing material facts which were in

his knowledge viz. arrival of his relief and as such’

the petition merits dismissal on this account,

18. ©  That in reply to pera 17 of the petition
it is stated that a representation from the petitioner

requesting therein for allowing him to contitue as
V—» N . | N

"substitute Beacher was received but as stated in

preceding paragraphs regularisation is not possible

1} "
4 ‘ \
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in such cases as selections are made byIRallway
&GMM
Service CommlSoloanOl teachers and d80131on nas ‘been

taken by Railway Administration that all_substitute

,teachers are to be replaced by emperielled teachers

( Vide nﬂnexure A=3 ).

19.  That in reply to para 18 of the petition

if is étated that the averments made in tuis para
are false ané amount to supprGSSion of truth’as
fully exolalned in precedlng paras of tnls counter

afx1dav1t(V1de Annexure A-1/A-2).

20. It was totally on false ground that the
petitioner succeeded in getting stay order dated -
1742 41984 by suppressing material facts from the

Hon'ble High Cowrt. The petitioner thus is continuing

‘on the basis of stay'order-without any legél right.

21. . That for reasons stated above the pet¢tlon
is llable to be dismissed with costs
Lucknow: - Deponent

: e
Dated:April 1, 1984

wa—

Verification

I, the above named deponent do hereby verify
that the contents of psras i to 3 are true to my

personal knowledge, those of paras5 to 19 are based

on records hence believed to be true by me and those

of paras 4, 20 and 21 are based on'legal advice.
No pert of it is false and nothing material has been



concealed in it so help mq'God.

& o , : | L
) | Lucknows | ' ﬁgkz%gfé*// '
v epo

A nent
Dated:hpril 1 1984

I declgre that I em setisfied by the
perusal of the papers, records and
b _ .  details of the case narrated to me
| by the person:alleging bimself\to
e gri | is that personm.

Y

"~ Advocate.

¢

Solemnly affirmed before me onli Y-«
. a//“ 4,//

at ] a/%./p.m. by the deponent

who is identified by Sri C.A.Basirl

Jus Advocate, High Court, Lucknow Bench, Lucknow,

A '“)f I have satisfied myself by exémining the N
| deponent.that he understaids the contents
of this affidavit which have been read

out and explained to him by me.

/‘ROJ“} 'X'n—u C/7J (CNE. .
OATH COM“I'SSIONER
Hich Cour, Aitihhd,
(Lucknow ””201

6’/ 2UM

Datc

1l 4[“ X?V»
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" In the on'ble High Court of Judicature at Allehabad

Lucknow Bench, Lucknow.

RV . - Writ Petitioh, No.881 of 1984
:_%' '- Jai Prakash Singh e : . Petitioner
) | Versus | | -
Union of India & others ... Opp.parties. '

i o . | ’vﬁl"fs
Annexure lo AES

NCE THHRN LAILVIAY

hﬂADQUﬁE»iEﬂS OFFICE
BARODA HOUSE:NEW DILHI

No.220-E/1208-X1II EVI . Dated 2,198k
P | ' The Divl.Railway Hanager,

v _ Horthern Railway,
. lor gdabad.

. Sub: _Regularlsatlon of Km, Sav1ta Verng
Substitute Asstt.leacher/BE,

Hefs Your office D,0,lo. 3—h/O~IV(Scbool)-
tmc-s(A) dated 31.1, 1984,

@ o8 600 00

| ‘\)/ . As per Board!s decision, all the substitute
>§ TR , teachers are to be replaced by empane Lled candidaﬁea,
' It is therefore requested that all the vacancies of
Asstt.teacher (rade Rs.330-560(RS) may be filled up,
’ by the cendidates who have been directed for posting
) , on loradsbad Diﬁiéion. The teachers of your diviSion
may be informed that there are no ins tructions from
the poard in regard to the extension of retirement
age of teachers from 58 to 60 years.

sd/- Illegible
: 25/2/8#
For General lianag ger(P).
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% \ ~ In the Hon'ble High Court of Judicature at Allahabad
L

| Yle. | _ (Lucknow Benc_h‘)',LLicknow

ol
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Application for condonationof delay in
~ filing rejoinder-affidavit

‘s/ '
o o T
C.M.Applic_ation No.@) w) of 1984

 Yrit Petition W0.881 of 1984

Jai Prakash Singh - - - ~ -petitionar
] ‘ 5 applicant -
i - yersas ‘
i ; Union of India and ‘oth‘ex-"s . *. --Opp-parties
1 ' ' .
) This application’ onbshalf of the applicant

above-named most _‘r:eSpeetfpl-ly Sliowe'th:-

1. That & copy of the’counter-affidavit along with

an application for condonation of delay was served

“on the applicant-p@titioﬁars sounsel who on its
receipt informed the applicant about the same and
the necessity to file a rejoinder-aff idavit.

2. That to meet the allec@tions contained in the
~counter-laffidavi't it was necass‘ary_to procure -
some infaormation which has taken Some time;

hence the rajoinder-affidavit could not be filed in




'3, That the delay in filing the rejoinder-affidavit

has not .occasioned any adjournment of the hearing

of the petition.

therefore, it is respectfully prayed that this
Hon'ble Court be pleased to condone the delay in
filing the rejoinder-affidavit and direct that the

sang ‘Which acconmames this apphcatmn be brought

on record. L @B&M

Dated Lucknow ' (B.C Saksena),
|  Advocate -

| 18.5.1984  Counsel for the applicant
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In the Hon' blw High Court of Judlca ture at Allahabad
(Luc know Bench) Luc know

R%’l omqer-affldamt in renly to the counter-
idavit of oppoSﬁ:e-pdrhns

firit Petition No.881 of 1984

Jai Prakash Singh -~ --Petitioner
_ | versus '
s ' |
I | Union of India and others . -<0pp-parties
-~ { . .
A _,,,7» : -
Lo 4/‘_\5 : !-. _ _ . .
i I, Jai Prakash Singh, aged about 34 years,
Nl ~ sonof Sri Gopal Singh at present warking as
o - _ i

‘assistant Teacher, Northern Railéay Primary
School, Hardoi, do hereby solemnly take ocath and

" "S- MM%//\ affirm aS under:-

1. That T am the pebitioner in the above-noted
weit petition and am fully acquainted with the
facts of the case. I have 'perused the counter-
~aff idavit filed on behalf of the opposite-parties
and hgve understood the contents of 'the Same.

5. That the contents of paras 1 to 3 do not call

\




~ for any reply.

3. That pleas alleged -by way of preliminary objection

ih para 4 of the counter-affidavit are legally (
untendble and are based on incorrect assumtion of

facts . They are,therefdre, denied. -

4, That the contents of para 5 in s¢ far as they

are contrary to thé assertions 'made in para 1-

of the petition and are not borne out from Annexure 1

to the writ petition are denied and the said

" assertions are hereinagain reiterated., It is further

stated that the terms and conditions of the appointment

“order which milifate against the relevant provisions - |

in the Indian Railway Establishment ¥anual, the
Industrial 'Disputes Act etc. éanhot naturally prevail.
On the basis of the pleadings of the opposite-

parties also it would be evident that no selection
had been made throush the Railway Service

Commiésion to fill up the resultant vacancy caused
due to the retirement of the petitioners father, Sri
Gopalji. . The petitioner having worked satisfactorily
IWas also entitled and eligible to have been considered
for regular appointment but since no regular

appointment has been made , obviously the petitioners
case far regular amointment also has not been

considered and anorder for termination of the

petitioners services has besn passed inorder to

| ac connodate i Pradip Kumar Srivastava who was

soubht to be posted on his own raquest and

posted against the post held by the petitioner. To
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any reply since the assarbions made in paras

%

AN
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the best of the petitioners knowledge and belief

the said SriPrakip Kumar Srivastava was sppointed

on compaSsionate gt'ound in the vacancy caused due to
his father proceeding onlave. The said Sri Praéhp
Kuner Srivastava to the best of the petitioners know-
ledze and belief has not been Selected through the
Railway Service Commission. It is further stabed
that the Said &ri Pradip Kumar Sr1vastava is

continuing as a Substltute tescher at the leway
Primary School at Khurja. |

5. That the eonﬁents of para 6 do not call far

DD

and 3 of the writ petition have not been

controvarted.

6. That the contents of para 7 in so far as they

vare not contrary to the assertions made in para 4

" of the writ petition call for no reply: A bare

perusal of Annexures Al and AR to the counter-
aff idavit would Show that Sri Pradip Kumar

. Srlvastava who vas working in the Railway Prmary

- Sehool, KhurJa Sought his transfer to Hardoi and
with a view to accommodate him, the so-called
order dated 13.2. 1984 had been passed. The

| petltloner has not been comnunicated or Served with

a copy of the said order at any time.

Th.e allezation that permanent arrangement
had been made by pos; f'ing Sri Pradip Kumar Srivastava
is in the circunstances wholly baseless. It is
stated that the sajd Sri Pradeip Kumar Srivast va
is eontinuing as a teacher in the Railway Primary
: }



School, Khurja,.

7. That the contants of para 8 in So far as they

adnit the assertions made in para 5 of the wit
petition call for no reply. It is stated that no
permanant immgmm appointment of a teacher in the
vacancy caused due to the retirement of .the petitioners
father had been made by the Railway Service Comnission
or @ven by tha Gemeral Manager. - Permanent arrangement
is only.mafd‘e through sereening of the substitute
teachers who had put in the rgquiSite pariod of
sgrviee so as to be treated as a temporary r'ailwav-

sarvant. The petitioner had put in the requisite

pariod of servlca and was being given all the

benefits and privileges admissible to temporary | %
railway Servénts and was also eligible and entitléd

to have been considered while m'aking a regular

arranzemnsnt.

8. That in reply to the contents of para 9 it
is stated that a bare perusal of .ArmeXura' A-3

would Show that one Sri Pradip Kumar Srivastava had
nade a request for being transferred to Hardoi and
to accommodate him in colourable and mala fide

' exercise of pover the notice for termination of the

petitioners sServices had been issued. It is wholly
baseless t and wrong to alleze that the petitioners
services vere terminated on availability of a

regular employee. The said Sri Pradip Kumar Srivastave
Wgs already «crklng at the Ltallvxay Primary School,
Khurja and was posted there. It is not that a fresh
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selaction by the Railway Service Commission had beeni '

 made and a regular candidate thus became available

'

to be postad It is,therefore, Nholly wrong to
allege that the order for the permination of the
petitionars services was in terms of the stipulation
containdd in Annexure 1 to the writ pebition.

\ -

9, That the plea impara 10 is legally untenable and |

is therefore,denied and the assertions made in’
para 7 of the petition are hereinagain_reiterated.
The allezation that a regular hend _waS'd_uly posted

and was transferred tb Bardoi is wholly bassless,

10, That the contents of paras 11, 12 and 13 do not
“call far any reply. |

11. That in reply to the contents of para 14, the

assertions made in paras 11 and 12 of the writ

‘petibion are hereinazain reiterated . It is stated

that the petitioner admiftedly had put in more than
five months of service as a substitute school
teacher ‘and under the revlevant provisions a subst itut-

Lw
school teacher after putting Lcontmuous period of

. threg months is entiﬁled\ to. all the benafits and

privilezes . . That being so, the petitioner had
acquired the status of‘ a temporary railway servant.
His services have been Souzht to be terminated
illezally for extraneous reasons Whiéh had nothing
to do with his work, conduct and performince as
a substitute teacher in col@urabla exercise of

poser to accommodate another teacher who was
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working at Khurja . The ordar far the terminatioh

of the petitionarssarvices has besn passed in a

<

mala fide MEXKBEE manner.,

12, That the contents of paca 15 do not in any
manner controvart the specific "assertions made ih
paras 13 to 15 of the writ petition. Nevertheless,
the said assertions are hereindgain reiterated. 'The
order for the bermination of the petitioners service
for the reasons detailed in the writ petition and
alSo in this rejoinder-affidavit & is clearly
illegal , a coléurab"le gxercise of power and resor ted
Yo for ulterior purposes. The plea in the last

part of para 15 is lezally untenable and is,therefors,

denied. It is reiterated that the petitionar

WaS a workman as defined in the Industrial Dispdtes
st 8nd inasmuch ‘as there has been treach of ‘the
pro.visioh‘s_of rule 149(6) of the Indian Railway
Bstablishment Code,Vol.l which in its turn requires

 compliance with the relevant provisions of the

Industrial Disputes fct and the writ petition

before_thiS‘Hon‘ble Court is clearly maintainable.

13, That the plea in para 16 is -legally untenable
and isfactually incorrect and is,therefore, denied._
No perminent arrangement has been made in its

]

proper Sense.

14, That with regard to the conbents of para 17
it is stated that there is no basis far the .
allezation mde in para 17 of the counter-af‘fid&‘vit.

The petitioner .has not been served at any time with
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the so-called order dated 13.2,1984 transferring
and posting Sri Pradip Kumir Srivastava as a
substi tube beacher against the post held by bhe
petitioner at Hardoi. Since a notice of teraination
had already been given on 4,2.1984, the petitioner
was well within his rights to move this Hon'ble
Gourt before the eXpiry of 14 d'ays period indicated
therein. The allezation that the petitioner had

filed the writ petition having notice and

knowledge about the arrival of his relief is
fanciful and has no basis and truth. The petitioner
has placed the terms and conditions of his appoint-
ment and relevant provisions.of law which,according
to him}govern his status and there is no basis to
allece that the petitioner suppressed material facts.

The inSinuation is wholly uncalled for.

15. That“in reply to the contents of para 18 it is
stated that a perusal of Annexure A -5 Would show
that the decision of the Railway Board applies to
such teachers of the Moradabad Division of the
Northern railway who had attained the age of 58
years and perhaps under the erroneous assumption
that there are instructions of the rail.ay Board for
extension of the retirement age of a teacher from
58 years ko 60 ¥PAEB yearS, In that regard the
Divisional Réilw‘dy Manazer, Yoradabad appears to
have sent a D.o. dated 31.1,1984 . Tt is further
stated that no emanelled candidate is available
and in any event the said Sri Pradip Kumer
Srivastava who was sought to be posted by way of

tra 1S o '
nster on his oun request asainst the post held
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~ by the petitioner is not an émpan'elled candiaat‘e.
| ‘He had already beengiven appolntmant and was Jorkmg
and iz still continues to wark at the rajlway
'Pmmary School, Khurja,

16. That the contents of para 19 are uholly basless
and are denled and theassertions made in para 18

1} o of the writ petition are hereinagain reiterated.

17. That the allezation in para 20 is wholly baseless,

) ,ﬁ > - As indicated above, there is no suppression of any
f’act; much léSS, material{fact.: The pa’titiloner has
been granted an interin{bx:der by this Hon'ble Court

“on its being satisfied that there has been an
unwatfrantéd infringement of the petitionass legal

‘right.

18, That the plea inpara‘ 21 is, to say the iisk

; "'\/s\sﬁ " , - least, highly presumptuous and is deni‘ed

S C §eohekelth

Dated Lucknow Deponent
lﬁ 5.1984

'I , the deponant named abova,
do hareby verify that the
contehts of paras 1 to 18

of this affidavit are true

to my own JmQWledge. ‘Yo
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: Part of it is false and nothing material
has been concealed; so help ne God.
| m./L t"’L)
Dated Lucknow | pon ant
. r@ 5.1984
I identify the deponent who has Sl,gned in my presence.
" | (ii K. Srlvas fava)
B | | ' Clerk to Sr1 B.C. Saksena Advocate
A o y Solemnly affirmgd befare me on ’?”“ My
’ at e au/pea by b 3 b S
the deponent who is identified by Sri e Sl
. clerk to Spi N-CS=—"1
/’ ialhn Advocate ngh Court, Allahabad I have Satlsfled
/.Q/(’/,‘j RN O ; \
"*\]ff‘ s/ | nyself by examining the deponent that he und_ers tmnds
- Ra¥ - the contents of the af fidavit which has been read out
s 71 ' E - and explained by ms. | >
! SATYSH CHA\]DRA
. ’ ‘aé} LN SN i :
[0 War |
N W/M //‘a
*“ ai. ‘\'-}1" 'S‘“flﬁ
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In the Hon'ble High Court of Judicature at Allahabadyé;”7
Lucknow Bench, Lucknou, L

Cl\ul Misc. Appllcatlon No. 3@, (W) of 1984 \

In re :

Writ Petition N0.881 of 1984

;ﬂf) .

Sri Jai Prakash Singh | ... Petitioner
Versus
_Union of India and others . «.. Opposite partiss/

' Applicants
41%1//””5’”JQPPLICQTIDN ON BEHALF OF OPPOSITE PARTIES FOR VACATION
: ' OF STHY ORDER '

This application on behalf of opposite parties most

A respectfully shouweth :-

That for the facts, reasons and circumstances stated
in the accompanylng affidavit .and the counter aFFldaV1t
which is already on record, ‘it. is most reSpectFully
prayed that in the interest of JUbthB, this Hon'ble
Court may be pleased to vacate its stay order dated
17.2,1984,

&

™ ~%rj' | Such other orders uhich are desmed fit and proper
‘ 1n the circumstances of this case may a1so be passed
by this Hon'ble Court.

 Lucknow, B ( Siddhar%;err{a )

Dated : Advocate, \ g
e O Counsel for the opposite partie
.;Lg‘i}‘%{i" ' . Applicants.,




the Hon'ble High Court of Judicature at Allahage

In
Lucknow Bench, Lucknow. §<55

it Petition Mo. 881 of 1984,

et
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e ARSIOAVET CU BIMNIE OF Opr0slTE PANTIES IH SUZ-OLF
> Ce uebbC.iotnd J03 VLS THROH OF STny CAJZR.

I, i..3axena, aged about 51 years, son of

Bankey Lal Saxena, resident of Rly Bungalow Hardoi

Sri
do hereby state and affirm on oath as under :-
\7) :
. o 1e That the deponent is presently working as
1 PR
b ir : issistant iZngineer, iorthern Reilway, Hardoi under
- | Jivisional Railway ﬁanager, Horthernﬁ}éilway, iloracdabad

.P.
and is himself an onoosite party o.® in the above
mentioned writ netition and is well conversant with tne

facts denosed hercunder.

e That this llon'ble Zourt vide its order dated-

17.2.84 was pleased to stay the operation of the
4 of the writ

impucned orcer given in Annexure ..
petition.

Se That the counter affidavit on behalf of -the

‘Jgﬁzzz,
sy . . . e . . - .
d onnosite parties alongwith an application for vacation

£
Pl
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of stay order has already been filed in this Hon'ble

x4

“ourt but no order on the said application has been

,»( ' passed so far.

4. That the-petitioher was appointed as Substitute
Teacher in place of his father Sri Jopal ji who

had retired from service on attaining the age of

supe Lannuatlon. This appointment wes purely ad hoé
and temporary as his lefter of appoinﬁment goes to

fwﬁ - show.

S. That the lailway Board, vide their letter

/L' “}V, No. E(F & A) I 83/3T/20 dated 9.5.1934, a true cony of

which is being annexed herewith as ANHEURE 10L'AY has

enhanced the age of retlrement from 58 years to
60 years with effect from 2.9.1983 (i.e. with Totros-
pective effect ) and in accordance thereof, all the
Y% teachers, who retired from ser;;Eé on or after
30.9.1983, are to be called back on duty and the
}” g services of the persons whb were appointed in their
- | places, are to be terminated. Incidently, the

~services of the petitioner also falls in this category.

6. That in view of the submissions already made
fac) b
't in the rore901ng paragrapd 5 above, the services of

y 7]§@L4 petltloner, who- vias app01nued purely on ad hoc and

S
” temporary basis on the retirement of his father are

i

to be terminated in compliance of the Railway Board's #

. order reproduced in A-nnexure Ho.'A' to tihis
affidavit and his father, Sri cvopal ji is to be

y’
Pl called back on duty. There are no surplus vacancies
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et
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- | | %\99

on which the petitioner can be accomodated.

e That the Railway Administration is

£

hancicanned in implementing the orders of the

Hallway Board, reproduced in Annexure Jo.'s'to

this affidavit in view of the fact-that the earlier
or%g; of termination issued by the authorities
haé_already been stayed by this Hon'ble Zourt, and
eventhough, the Railway Board's letter dated
9.5.1984, gives a fresh ground for termination of
services of the petitioner, it is very likely to

L"'
pe nmisknterprated.

3. That in view of the submissions made in

tne foregoing paragraphs and in the counter affidavit

already on record it is most respectfully submitted
that in the interest of justice, this Hon'ble <ourt
may be pleased to vacate it stay order dated 17.2.84.
Such other orders whicb are deened fit and nroper

in thoe circumstances of the case may also be
nassed.

o < %

iucknow,datediBs)«% Y Deponent

¥

Verification

-

I, the deponent above named do hereby

verify that the contents of paragraph 1 of this

___“/4.

e
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affidavit is true to my personal knowledge and
& .. ¢
A~ - those of paragraphs 2 to 6 are basede on records
available to the deponent and the same are
v € a
believed to be true. The contents of paragraph 788
are based an legal advise and are believed to
be true and the contents of paragraph 8 are
believed to be true. That no part of it is false

an¢ nothing material has been concealed. So help

~7 ma Sod.
W

) ] Lucknow, dated. 13, &"\ Deponent

I identify the deponent who

has si aned hefore me,.

C?f«\’dv‘oca e’

,}ol‘enmly affirmed before me on )!Q U
E’ib'\m& /k’. i L)Yg_w- K% SRXMR

the deponent who ig identified by

Shri Sm[oUw\RM‘ / g R

M
Advocate High Court Allahabad.

I have satisfied myself by examining the
deponent that he understands the contents

of this affidavit which have been read out

and explained by me.
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Tn the Hon'ble High Court of Judicature at Allahabad,
Lucknow Bench, Ljcknow. ¥5§X

irit Petition 1lo.130D of 1984,

s

Sri Jai Prakash Singh -—-—-Petitioner

Versus

Union of India and others ----Opp.parties.

st v

Annexure No.'A !

IT T

owd 3 gERLE GTIT, HITETATT |

TEEIT 843 U0~ gowHodT0-3 TeATs | 7, 1984
guTATETd, o §TUT HamsTT @, Skl |

qaTe aeaTToeT, 60 THEE gTEr W@, qy%rz !
HETTS T, W GTEIRT WA, TR T, JeTTdd,

&7 YA FTAAT, §TIY sTaTyTaTaTe, et -],
geeTaT, @A gTIT 3 N G, gEx VAR AR AT,
qaET] TYE aTAAT), jeveT aTadAT), AATETerS |
gar Tea TATTes XTareTg, aa%eﬁa%g-s? gfred ,é‘a"m ‘r‘afrrc'ﬁ
g3 =7y |

Tagg - Enbancement of the age of rétirement of Railway
school Teachers and allied categories of staff
to 60 yrs. 0

a=ed - WETUTES ST TWAT TN @5uT220-%/ 1208-1,/-3:%;
Pears 14-5-84 A w6aT 8508f |

AXEX
neT gseeF|aTTHS | & gacie 97 o7 gfal ey ard ave
g @t gaArd 3w BT ar TET R
TEITET aq T

54 o I7 JaeR,
AT TEd, ITErETe |

/ 80 7/6 XXX
€ ; :
1] v

___,/2
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Copy of G.lL.{P [iIDLS letter no. 220-E/1208-XV/Zvi datec

14=5=04,
* 9 0 0 5 0 0 60

Sub:- As above.

A copy of fHailway Board's letter no. E(P&A)I-

83/RT/20 dated 9-5-1984 is sent herewith for

guidance and immediate necessary action in the matter.

Hindi version will follow.,
DA/LS above.

* 000 0 8 02

A

Copy of failway Board's letter no. E(P2A)I-33/RT/20
dated 9.5.84{1984) addressed to the Jeneral lianagers,
A1l Indian dailways CLi., DLW & IC8 and Director
General, RBRDSO, LiC.

Subs - Above.
1e In exercise of the nowers conf

‘artticle 309 of the Constitution conferred by
proviso to of the provisions contal action and
“in partial modification President is ovleased

in Aule 2046(FR 56) (a)-alI, the

be decide tbét ' -

gi) Principals,'Viee Principals, School Teachers,
~aboratory issistants and Librarians working in
Jailway Schools and Colleges shall retire from
sexvice on the afternoon of the last day of the
rmonth in which they attain the age of 60 vears. In

case the birthday falls on the first day of any

-v/ﬁypﬁﬁgnth the retirement will take affect on the last

7|&H - . .
v iy\lday of previous month.



ety

(i1} These orcders will be effective from 2.9.1983
and will accordingly be applicable to the Nailway

/ ‘ tchool and College staff in the above mentioned
categories who have fetired/are due to retire on
‘or after 30th Geptember, 1983.

A

o, Accordingly, teachers and other categories

of-stéff ref erred to above , shall be recalled to
report for duty immediately,‘if they have alreédy

} retired on or after 2.9.83, till the date of issue

0of these orders. This be subject to the following

conditionsgs:=—

' %YJ‘ (1) ‘The intecvening period between the date
of retirement and the date of issue of these oxders
shall be treated as leave due/dies non, which will

howiever, not be treated as a break in service,

- : (ii) In all cases of staff in these categories
being r-called to duty, the arrears of pay and
allowances admissible and due, if any, to the persons

shall be recduced by the emoluments earned by them &

during their employment, if any elsewhere during
the intervening period. here, however, in such = _

emp loyment elsewhere, the emoluments earned exceed the

‘arrears payable, no arrears would be admissible.

(1ii)  The staff who are recalled to duty in terms

£~

of these orders should be asked to denosit the amount

Ko

of #& 3pecial Contribution to P.7./“mplovee’s oun
contribution to ¥.7., Government contribution to

-~

.F., Death-cum-iietirement Gratuity and/ or the

o

o

&0

\Y\)\gv\

w//;;>balance of the amount of pension left after



o

R’ | - «
adjustments against the arrears of pay and allowance
as the case.méy be, already paid to them, if any,

”f(\ with one month from the date of their reporting

back for duty.

{(iv) If such amount is not deposited within the
srescribed date, it should be treated as a loan/

advance granted to them interest at tne appropriate

rate, which is chargeable on other loans/advances
7‘ granted to railway sexrvants, should be recovered

from their salary till they attain the age of

§ 60 years, wnen the amount again hecomes due to be

/ \, n i
, j" naid to them. It may, however be ensured that when [

the employee is finally settled, the amounts already

received are correctly adjusted.

(v) “then the staff report for duty thelr leave
accounts, including leave on Half Average Pay,
will be re-opened and revived. The LAP and LaP,
if any, as per balance at credit available on the
date of refirement will be treated_as the COpening

balance for the rest of their service.

(vi) = In regard to encashment of leave which
may have been pemitied sue metc as a terminal Henefi

in the case of staff who are being recalled t» duty,
the encashment amount will be subject to the sanme

treatnent as in the case of S.%2. to ¥.F. etc, es

outlined in the preceding sub-para{iii) and

b

~
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(iv). .here the encas%ed leave is fully or
v - rroportionately repaid, within the stipulated
//4\ - cdate, the leave account of the employee should be
re credated with the full/proportionate number of
daysyas the case may be, for which encashment was

allowed.

3. The above orders issue with the concurrence
of the Finance Directorate of the Hinistry of

. Gailways.

. %Y* 4, ilecessary code-corrections will be issued
Ny ,

in due course.

Se - windly acknowledge receipt of this
communication. This may also he given wide~-

figy“ pudblicity through the normal channels,

0.50‘.'.“."

True copy

&\M}

Fagh Coure s 007

Tuchnow Lench
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In the Hon'ble High Court of Judicature at Allahabad,
fucknow Bench, Lucknow. .

Civil wisc. Application No.Y?D\}”(-‘J)of 1985, .

In re :

~ - Writ Petition 10.881 of 1984,

’! | sri Jai Prakash Singh : «os Petitioner
Versus
. Union of India and others .+« Oprosite partie
/Aﬂdr}d | ' s/Appli:ants.
\ —
T1117hPPLICATION ON BEHALS OF OPPOSITE PARTIES 702
/Q : VACATION OF STAY ORDER DATED 17.2.1984. _
:5"3/ _ This application on behalf of opposite parties/
R | applicants most respectfully showeth :- :
>
- ﬁ S That for the facts,reasons and circumstances

stated in the counter affidavit, affidavit dated
13.7.1984, and the affidavit accompanying this
application, it is most respectfully prayed that in
the interest of justice, this Hon'ble Court may kindly

&(/ 'é‘ : be pleased to vacate its stay order dated 17.2.1984.

Such other orders which are deemed fit and nro-

per in the circumstances of the case may also be

(4 passed by this Hon'ble Court.
/ 2
2349445
. Lucknow, WMA
SV : ‘ Dated : 28.2.1985, . ( siddharth erma )
— . : Advocate,
//.Li'é77 Counsel for the opposite parties

/Applicants.
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In the Hon'ble High Court of Judicature at Allahabad,
v : Lucknow Bench, Lucknow.

44

Writ Petition No.881 of 1984,

sri Jai Prakash Singh veo Petitioner
," Versus

5o Ynion of India and others +..Opp.parties/

,\\ Applicants.
ey N

AFFTDAVIT IN SUPPORT OF THE IIIrd APPLICATION F0R

e i A i

VACATION G STAY ORDER DALED 17.2.1984,

I; G.C.Shukla, aged about 46 years, son of
Sri Ram Nath Shukla, presently working as the
Assistant Personnel Office in the Office of the
Divisional Railway Manager, Nortﬁern Railway,
moradabad, do hereby affirm and state on oath as

under -

Te That the deponent is presently working as the

Assistant Personnel Officer in the Office of Di@isiona:
Railway Manager, Northern Railway, iioradabad and is

is well conversant with the facts deposed hereunder.

2. That on 17.2.1984, this Hon'ble Court was
pleased to stay the operation.of the impugned order

of termination of services of the netitioner contained

in the Annexure No.4 of the writ petition.

Ko
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3. That subsequently, the counter affidavit,
alongwith an application fpr vacation of the stay
order of this Hon'ble Court dated 17.2.1984 was moved

on behalf of the opposite parties.

4, That thereafter, another application for

vacation of the aforementioned Stay order of thisg

Hon'ble Court was moved which was supported by an

af fidavit on behalf of the opposite parties. This

affidavit was dated 13.7.1984,

5. . That due to unknown reasohs, the aforementioned
two applications for vacation of stay order of this
Hon'ble Court were not listed for orders even for
once, which has necessiated the present IIIrd appli-
cation for vacation of of stay orders of this

Hon'ble Court.

6. That the p titioner was engaged as Substitute
Teacher with effect from 1.8.1983 in Railway Primary

School, Hardoi on pay of Rse 330/- per month on purely

temporary and ad hoc basis vice Sri Gopalji, who was
petitioner's father and was on sick leave in order to
avoid dislocation of studies of the students. The |
stipulation in the order of appointment clearly stated
that the petitioner will be discharged from employment
of Substitute Teacher on resumption of Sri Gopaljii,

or even earlier withqut any noticé and that this
engagement will not confer upon the petitioner any
right to claim for engagement in future or regulari-
sation §f aprointment as such against regular

vacanciles.

7. That on resumption of Sri Gopalji, the
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petitioner stood terminated on 30.1.1984, but was
allowed to continue on the same terms and conditions
till permanent arrangements were made, as Sri Gopalji
was to retire from service on attaining the age
of superannuation { which was 58 years at that time)
on 31.1.1984. The permanent arrangement was made
by posting Sri Pradeep Kumar Srivastava éiﬂvice
sri Gopalji, who reported for duty on 17.2.1984, and
accordingly, the services of the petitioner were

.;z terminated from 19,2.1984,

8. That thereafter, the Railway Board, vide
their letter io.E(P&A) I 83/RT/20 dated 9.5.1984,
circulated under the letter of the General ifanager(P),

Northern Railway, New Delhi No.220-E/1208-XV/Evi

ll?ﬁafﬁq,k\\\;“' dated 14.5.1984, enhanced the age of superannuation
- '\ \“?Ai\” '
/%(/ .&é’ i ?))9/,:‘ from 58 years to 60 years with ef fect from 2.9.1983,
2 ) b :
It was also stipulated that those teacher who had

retired on or after 2.9.1983, were to be recalled:

on duty. ( A copy of the aforementioned Railway
Board's letter i's reproduced in Annexure No.'A' to
the affidevit dated 13.7.84) . In accordance therdof,
Sri wopalji, who had retired on 31.1.1984 had to be

called back on duty.

9. That the opposite parties are scrupulously
complying with the stay order of this Hon'ble Court,
but they are’fécing considerable difficulty and
financial burden as there is a surolus of 2 teachers =
in place of the post held by the petitioner by

f,; Xéiiue of the stay order of this Hon'ble Court, wlio s

e R
10. That the deponent has been advised - to state

| that the petitioner has no case and the nresent writ

P
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smissed with cost and as

petition 1s liable to be di

such the petitioner has no claim on the po st in questiond

wpedient 1in the interest

T

Lucknowi, :
Dated ¢ .~ * Deponent,
g-S

o 2l ¥

and therefore, it would be e

of justice to vacate the stay order.

Verification

I, the desonent above named do hereby verify

tnat the contents of paragraph 1 of this affidavit are

- tTue to my personal knowledge and thoge of paragraphs 2

to 9 are based on the knowledge derived f rom record and
the same are believed to be true and the contents nf

paragraph 10 of this affidavit are based on the legal
advice and the same is believed to be true. That no part
of this affidavit is false and nothing material has bee“i

concealed. %o help me God.
E

Lu cknow, ‘ . W\

-~

Dated LI& 2" 23 | Deponent,

I identify the deponent who has signed before me.

( siddharth“Verma ) |

Solemnly affirmed before me ona ¢ 2‘%/Advocate.
at[?r)'o A, /P oi. by Q,(,) Q}—CJ?W ’

. MADAN MOHAM )

O4TH OMMISSIONER the deponent who is identified by
Ai:h .o, Allshabad ) ; .
L hnow BCﬂCh Shrl %é) l e V,‘ : ~
NO-.-.....-...B.... v nmc} W
""“‘:-“;"é'"‘é““'“"'/ Advocate High Court Allahabad.
) W 7 i . .
have satisfied myself by examining the

depfn.ent that he understands the contentsg
of this affidavit which have been read out
and explained by me. |



he is being paid with the same gfale of pay, allowances ,
purks and facilities 1nclud1ngkpompulsory estize deductions
like P F ,mInsurance etc. quite alike to Regular employees .

De;ponent has been provided with official quarter , passes
and other facilities.

O- That deponent is being shown against regular
strength in all the charts and official progressreports
sent from time to time to high officials of Railways .,

In service book of déponent he is not described as Substitute

Even the pay slips he is not treated as substitute. —

7- .- That still 5 posts of Primery School Teachers are Xamyin
laying vacant in Mooradabad Division of Northern Railway
eg., Laksar , Naalbabad, Sltapur Dehradoon and Bareilly .

8= That deponent is being ass1gned additional duties
as are assigned only to Regular employees for which he is
being paid with extra allowrnces .

" True photocopies of letter Dt. 25.10. 89 and 17.5.90
evidencing assignment of such extra duties are attached
herewith as Annexure "C® and "D" to this affidavit .

Q= - . That deponent is continiously performing duties
of Teachers Primary School since 1.8.83 without break
of even a single day. ' |

igé%gékﬁggkl“”ﬂ“ gg*‘ﬂéﬁ

Tucknow «

— 0Z£l§ e 19911__ - . Jai Prakesh Singh

Au*

VERIFICATION

I, deponent named above do hereby verify that
contents of Para 1 to 9 are true to my personal knowledge
and no part ofit is false and nothing meterial has been

cancelled . So help me God.
QHVLMzi
Dep nen G”L

Jai Prakesh Singh |

I ETATA T

ceee3/-

*&
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"I know and identify the deponent who has

signed on this affidavit before me -

Kdvocate

| 26 o Awe
Solemnly affirmed before me on thisLday of Septr
. Nl e dhavaes . :
1999\ at\\*35 a.m.Wy the deponent Sri Jai Prakesh
Singh who is identifies by Sri A K Dixit advocate , High
Court Iucknow Bench . I have satisfied my self by o
examining the deponent that he understands the contents

of this affidavit which have been read out and explained
by me to him.

OATH COMMISSIONER
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Headquarters office
Bavoda )jouan,

.New pelhi.

Pated li / %‘”19 no.,

: nDiGi. Railway Manager,

“j“Ndrthﬁ?g'Railwayf

A0 ALDa BIN, DLI, W2ZH, JU, LKO, MB & UM3e

;fl_\ﬁifsyb!‘1screening for rogularisation of aservices of Subsa titute

ceoun Teaqhor/PmI/Drawing teadher grado s, 1200~2040 (1p3)
- ' worledvig in the plvision,

‘

-*‘ A

Lol e W

e Qq&a Yeault of soieening test of. 14 substituto'Tunchorﬂ/PTI/DPﬂWinﬁ

'?”~‘5‘§§ hovs grade Ta. 1200~2040 (RP5) held on 29,089 and ‘2349488, tho
“epdr¥iees of 11 pubstityut.s teachers/PTT prado 13,1200-2040 (0ps)

b have. Peer regulariased undeyx this ofrice lotler of evon number datoq

;ﬁggwn aq&ia.ea. The aervices ;futhe‘followiug 9 gubatitute teachers/

L', prawlug teacher grade po. 1R00-2040 MPs) cammot Lo remrlarised at

i pregent againgl roster Points' 59,44,54 vesorved for 8C~59 poiul/

yo% Q44 & 54 podate.

" 0 ‘ , R
gir Do S
.4

.

e Suvita Uaul sosit. Teacher prade R l200-2040 (1p3)
P .80hool 3ltupur ity MoTadabad Divinions ' '

v

3 .
5 K

-

$b N . s ' ) . .

‘@hyc Jay Prakash Sinszh gssth. Teacher grade ise 1200~2040(0Py)
4T7P 3chool 3urdoinmop?dabad Divisione . ' ‘
‘3;}ﬁ¢zai3a?t?3hl3nxcna Mrawlug Teachor grade Y. 1200-2040 (WP )
™ <M. @-:Jchonl '3, :

i [0 !

i

S "'1: o N L -
;;jﬁ&'»’hove mentioued shortfalla apainet Toster Poluts reservaq
‘th‘WGf/GT‘bave ann,ant’tovthe'following Diviaiona that
aung.may be talzon into account whiTTplachu; Ludents on the
Rdllyny Redruitmont Board by the Dlvigsion mentioned againat Cach.

L

e a - . 8hort fall,

Yoo : , N R
hi . . . }U' ...,AS,‘_
fbbad Division, . B ST T
190 Dlvie . 3 . L e

D§y?‘~ e
%&ir?erQ raquested that the above 5h0rtfa11 which was sent under
f2ios leitoy 70s 220;/1208JKIV/EVI,'may be filleqd by the plvie
Wafnod agalnst reéserved quota ana ouly atter that the above

woned SubStitutes;may be re@Jlay;igg apalngt general poiuts

1 nQ
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g, when thelr tyrn comege =~ =
{,“J'l‘;," ‘ ' . T ! .

.haéﬁtbbJCadre ofr teabﬁeré have been decentralisod. A9 suchatho

Iiﬂﬁii“v?d'bé taken by the Dlvisions thomselves o the aboye
#g,ahundgr advice to'tuwls office. )
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NORTHERY _RAT Livay
;, S , o ' HFALQUAP. RS OFFICE,
w,? | BARCOAYKECUSE,N , Ly -
4§ Dated : 25/10/89,
L $UB s Nauioh al Literacy Mis"ion - Simole Liter - Y
Lo e T test for learners on 30/11/89.
P e T REF ~ This office letter No, BS /9f‘5/12.2A’
AR dated 11/10/89o S L
R : »*w«- ,
PR S TS You are aware, learners at*endmg llterat‘y classes

m the second ohage of the Adult Literacy 'Programme are to be
‘\ ‘given; a simole test on conc lusi.on of the counte ca 30/11/8%
You hiave besn nominoted .as Exaninatlos Inchaiige la: resoﬁc* of
adult Liter cv Cenkres located at J’{QI.J _____mentioed
. i Annexure '3, Details of the Contras func Lwnmg on -this:
... Rallway-’ are g:.ven in (\nneXure ’4& .

R The examin atwn at’ all tha cent*fes mllwbe held on

P FB0711/89 “simultateouslysattl0 sy S0

" Question Gum Mmswer Booklets -are Sent hercwi h ’r"o.s. the
sUrp0Se. Tne duration of the test will be THREE (3) hrs,
The Question ~cum-AnSwar Booklets will be collected by you
‘after thestest i5 over md. evaluated within- two days, after
“which they be immedi ately gent to the undersigned for
'158ue of certificaues to- th05e 1earner5 vho- quali.fy the tast,

.

; It my ulease be noted that 1o honorarium 15
‘gayable for My work connected. with:the written Test end
valu«t-on of me answer bocklﬁts’, -

- | ) ’ v \Y )
‘m(;{.#'?."?“‘m/;?\’?"
. ( R.K. SEARMA )
for. Gener al Mo ager(P),
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NORTHERN  RAILWAY

WR vfg_. ) Northern hailway Bharat Scouty and Guides
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:' 1 -(‘_ul'\"‘;"' o ) o ) p ' . .'
b B No, NRBSG/7/11B/90 Db 17.5,90
I IR h
"h"' i . i e, . . .
‘ ym' £ - The Ylvisionas bggineer
e i Northern Failvay
| Subi Adult 1itorugy oen bres at i
Ve e R R

. >,  dated 10.5.90. Ihe numes of,the*instructors_

j | deguted for the audult literacy centpes at
I ; - HRL gre given helow for your king information
I ¥ ‘ -
P - 1e Shri Jaj Prakash Singh for centre
1 C run in the NeRePpimary School  HKY
I ! ->, N . .

,g& ‘ ' 2+ Bme Poopnum for the centre being run

- ' o in the re-crewtiopn club lRI.

! - . Pleuse keep this off{ce informed frop
| ilme to tige regirding Praper functioning

of the above centres. . You miy send Shrj

Jai Prukash Singh to Heudquartcrs oflfice/ ND1S
60 collect neécessury books eyg, lor the '
#bove centresy if not alresdy ;v

g A = e \
‘ 150 ey e s e - \l
o e o s o |

Copy to :
Miss A Bukshi, State Socretury, '
| | NR Bharut Scouts ad| Guides y Bucodu
S o | House, New Delni for informat .on,

- TN oL g
N "
ATV ",“),’Vpk‘iur”:: BT s , "

) .

Please refer ¢ your letter Wo. Wazp® . o
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